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S,Cadi and another, 	 .... 	 ap1icant. 

vrs, 

Union of India & Others, 	",. 	 Resofldents. 
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crAL ADINIsTsArI VE TRIBUNAL 
CLJTTAcI< B ECH:aJTTACK. 

ORIGINLApptICATIONNQ, 5510F1999.   

uttack,this the 14th day of Novnber,2OCO. 

CO RAM 

THE HON0Up1g MR SOMNATH SOM, VICE-CHAIRMAN 
AND 

TIlE HCNOURABLE MR. G.NAASIMHAM,MEMBER(JUDL.). 

1, sashi Gadi,WJO.Late Basu cadiAged about 45 years, 
Village 
DiStJajpUr. 

2. Ranja.n Gadi,Son of late Basu Gi, Aged aoout 23 years, 
ill1 age:Thengarh, £0 :Barithegarh, Ps :Badachana, 
Dist.Jajpi L. 

: Applicants. 

By legal prdctitioner MIS. S. N. Nishra,N, R. ROutray, AdCateSe  

- Versus - 

tJnicn of India represented by th 
General Maflager.South ESterfl Railway, 
AttLdøi 	8Ch,Po:Ca1cutta_23, 
west Bga1. 

The Divisional Railway Manager, 
South Eastern Railway, 
Khurda Road,Ychurda. 

The Senior Divisional personnel Officer, 
Khua Road Division, South Eastern 
RailWay,IthUtda Road,pO:Jathj,1<hut5a, sfr 

* ReSfldPtc 

y legal praCtitioneri M/. S. t. patnaik,  MLArif, S,Nayk 	;c: 



D E R 

MR. SOMNATH SOM, VI CE-CHAr RZ'IAN: 

In this Original Application under section 19 

of the Administrative Tribunals Act,19B5, the two applicants I 
who are the widow and son of Basu Gadi,who was a gangman 

under the junior p.igin ear (P. kay)  Dhenkanal and who died 

while in service on 17414995,have prayed for a direction 

to the Respondents to give compassionate appointmit to the 

Applicant No.2. 

Respondents have filed counter and appljcantshave 

also filed rejoinder and a further Meno on a.u. 2000. 

For the curpose of considering this Original 

Applicaticn, it is not necessary to refer to all the 

avermxts m=de in the petitijon because there is no ULch 

area of Controversy in this case. 

we have heard Mr.N,R.Routray,learned counsel for 

the applicant and Ms. S. L. Patnaik, learned Additional Standjno 

Counsel for the Respondents and have also perused the 

recO 

The admitted position is that after the death of 

the father of appljc.int No.2 and husband of applicant No.1 

on 17.11.199, the widow,applicant No.1 applied On 14. 9,96 

for giving Qompassionate appoictjuent to her son applicant 

NO, 2.The case of the applicant N0.2 was considered and he 

was screened on 26.2.99 but he was not give appointrnt 

because the applicant No.2 did not have the minigum educatjon'l 

qualification of class VIiI pass.Applicant No.1 was infrrmed I 

in order dated 27.8.99 at Anncure7 that as the son did 

not have the cia1ification of class VIII pass,he can not be 
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#4 	 -2- 
appoin tEd, It is submitted by the learned counsel fo r the 

applicant that thereafter on 1.8.2000 a circular has been 

issued by the Railway Board in which the minimum educao 

qualification upto CLaSS VIII has been dispensed with in cas 

of compassionate appointment which has arisen earlier to th 

issue of the circular dated E3.1999.1t is submitted by 

learned counsel for the applicant and this has also been 

mentioned in his Mo that accordingly the applicant was 

called and he has successlly appeared in the sCreening 
test on 31,10.2000 and he has become successl in that 

sCreening.It is submitted by Mr,Routray,jearned counsel for 

the applicant that the applicant has still to appear in the 

medical test and Only after clearing the medical test he will 

be given the Order of appointm, t but the Respondents have 

not followed the medical test even though one month has 

passed. In view of this, learned counsel for the applicant 

prays that a direction be issued to the Respondents to hold 

the medical examination of the applicant within a specified 
period. It is  submitted by hadam Patnaik,jeamed Additional 

Standing Counsel that she has been advised by the Respondents 

that the case Of. applicant No.2 for compassionate apcointme*t 

is under active consideration and the matter will take sOme 

more time, Honble Supreme court in several decisions have 

laid down that matters of compassionate appointment where 

the family is. in indigent COnditions, the same should be 

deait;.prornptiy with utijost importance. Invi of this, we 

dispose of the Original Application with a direction to the 

Respondents that in case the applicant had actually appea4 
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in the screening test for Compassionate appointment On 

31.10.2000 and in case he has been successitil in that test, 

as submitte:I by learned counsel for the applicant,then the 
Respondents should hold the medical test of the applicant 

within a period of 30 days from the date of receipt of a 

copy of this Oer and act accordingly after the report 

of the medical test is received. 

6. 	in the result, the QA is disposed of in terms 

of the Observations anddirections made above,No costs, 
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